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AMHLA. 271(31).—>=<1g #\ex a9 9|, 1989 &1 3R GeeM &=1 & forg ey fom, R wRa
WRAR & TSP URAET 3R AN FAGT HI AR |, WA 105(37) TRIG 3 HRAW, 2017 RT A AN
AT, 1988 (1988 HT 59) BN ERT 212 Pl IJULRT 1 BI JUATTAR 39 1 Al 4, KD ITH go1fad 81
DI AT BT FAEIN A Y4 AET 3R FeId T Bl g TbIRId by Y o,

3R I ISTUH SMEGAAT BT Ul STAT BT IRIG 3 HRAW, 2017 I IUALT BT & T3 ol
3R S& Urey Ml 1 a19d ST W BIS S7ET AR g U el gV ©

AT 3, Duld WRBR Al I ASTTH, 1988 (1988 BT 59) B &RT 8, 9, 11, 12, 15, 27, 51, 64 3R &RT
88 EIRT et T4l BT YANT HRd BY, H-=1¥ HACY AT 174, 1989 BT R HMEF B+ & forg fr=iferad o
g ®, i —

1. (1) g7 Al &1 FfEer W B Hiex I (dfgat Gene) M, 2017 2

(2) I YT H ITb UHIRE D ARG DI Ugd BT |
2. P AR I M, 1989, H, —

(i) oM 32 H, wRgd H A1 §RT ISR S ST Al o, Tl & ggan] aRel d e ikt 4 &4
B 3R I A B T Tl & ARl DI AR fmar S

(ii) o9 81 ¥, Wgd H Ul R S&IEId Bl S bl &, UGl & ygar ARl 7 faffde i 4
BH B 3R ISYBI W DT S Abell & eal Pl RO fhar e,

[®. 9. JIR.E1—11017 /12 / 2013—TH.A1.Ta1.]
NI S, FYa Al

fewor - g fFram AreELfL 590(37), ARG 02 S[F, 1989 ERT WIRA & OIS, JMRIRY, 9RT 11, T 3, SUETS (i)
H yp1RT fhu v o 3R ALHLA. 247(31), ARG 15.03.2017 gRT 3ifow Foes foar |
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 21st March, 2017

G.S.R. 271(E).—Whereas, the draft rules further to amend the Central Motor Vehicles Rules, 1989 were
published, as required by sub-section (1) of section 212 of the Motor Vehicles Act, 1988 (59 of 1988), vide notification
of the Government of India in the Ministry of Road Transport and Highways number G.S.R. 105(E), dated the 03"
February, 2017, in the Gazette of India, Extraordinary, Part II, Section (3), Sub-section (i), inviting objections and
suggestions from all persons likely to be affected thereby before the expiry of the period of thirty days from the date on
which copies of the said notification containing the draft rules were made available to the public;

And whereas, copies of the said Gazette notification were made available to the public on the 03" February,
2017;

And whereas, no objections and suggestions were received from the public in respect of the said draft rules.

Now, therefore, in exercise of the powers conferred by sections 8, 9, 11, 12, 15, 27, 51, 64 and 88 of the
Motor Vehicles Act, 1988 (59 of 1988), the Central Government hereby makes the following rules further to amend the
Central Motor Vehicles Rules, 1989, namely:

1. (1 These rules may be called the Central Motor Vehicles (Fifth Amendment) Rules, 2017.
(2) They shall come into force on the date of their publication in the Official Gazette.
2. In the Central Motor Vehicles Rules, 1989,-

(1) inrule 32, in the proviso, after the words “States may levy”, the words “fee lower than the amount specified in
the table and may also levy” shall be inserted;

(i1) in rule 81,in the proviso, after the words “States may levy”, the words “fee lower than the amount specified in
the table and may also levy” shall be inserted;

[F. No. RT-11017/12/2013-MVL]
ABHAY DAMLE, Jt. Secy.

Note : The principal rules were published in the Gazette of India, Extraordinary, Part-II, Section 3, Sub-section (i) vide
notification number G.S.R. 590(E), dated the 2nd June, 1989 and lastly amended vide notification number
G.S.R. 247(E) dated the 15th March, 2017.
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